5. Re. Cauvery.
honorarium which in no way com-
pensates for the time and labour
that has to be given for it. The
question is not just of the subsistance
of the workers but also of human
dignity. They have been agitating
for a very long time. They have placed
their demands before successive Minis-
tries. In 1989 when the Indira Mahila
Yojana was announced, it was said
that the Gram Sevikas and Angan-
wadis would be given the stotus of
Government employees. However,
nothing has been done. Later on
during the National Front regime,
the then Minister of Labour and
Welfare, hon. Paswanji had agreed
that there should be a revision of the
rates of honorarium. But he also
had not said anything about the
minimum wages status. Now, today,
when we are hearing of the Indira
Mahila Yojana all over again, I
would like to urge upon the Govern-
ment that they should fulfil the
promise that had been made by
their late leader to the Anganwadi
workers and either to give them
the status of Government employees
or, at any rate, for the present. to
bring their honorarium on a par
with the importance of the work
that is done by them.  ([nterrup-
tions).

Shri Manoranjan Bhakta
This is a very important problem.
I support the hon. Member. The
Government should take note of this.
(Interruptions).

Shrimati Malini Bhattacharya :
Otherwise, they will have to come
again to Delhi.

Shri Vijay Kumar Yadav (Na-
landa) : Sir, through you, I would
like to draw the Government’s atten-
tion to the situation of drought and
problem of power shortage in Bihar.
As Bihar is a backward state there
is an acute shortage of power. Due
to no rainfall, farmers are experienc-
ing great hardship because their crops
have perished. The crops, they have
sown ,have dried up.
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~ Small and medium scale indus-
triecs have been adversely affected.
I would like to draw Government’s
attention to the economic crisis which
has gripped Bihar. Central Govern-
ment 1s responsible for aggravating:
these crises. I want that minimum
basic power requirement of Bihar
should be fulfilled from the Central
Electricity ~ Grid. Bihar and U.P.
are the top-ranking States occupying
first and second positions in the coun-
try. These are recurring problems
every year. These problems are natio-
nal problems. As such, these prob-
lems should be considrered by taking
into confidence all the hon. Mem-
bers of Parliament from these two
States. The Government should take
steps to find a permanent solution
to them.

[English]

Shri Anna Joshi (Pune) : Hon.
Speaker, Sir, I would like to bring to
your kind notice the proposed drastic
step by Mahanagar Telephone Nigam
Limited of metering local calls origi-
nating from electronig, exchanges in
Bombay and Delhi and I request
you to invite the attention of our
Minster for Telecommunication so
that he can act promptly and put an
end to this highly irrational and illogi-
cal proposal of MTNL.

I understand from the various
sections of the press that MTNL
is planning to meter the local calls
on a three-minute basis and that too,
only those calls originating from elec-
tronic exchanges in Bombay = and
Delhi. This proposal, it seems, is
likely to be effective from 1st Septem-
ber, 1991. On the very face of it,
this proposal is unreasonable, unjust
and irrational and it openly discri-
minates the electronic exchange sub-
scribers. Technically speaking, this
step amounts to putting local calls on
par with STD calls.

Sir. discipline apart, how can
you have two sets of rules for the
subscribers? One set of rules for the
electronic exchange subscribers and
another for non-electronic exchange
subscribers ? Sir, take the example oy



